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liven large contract to private bodies 
to extract the ores from the mines in 
violation of Government instructions 
not to employ contractor's labour in 
mines; 

(b) whether Mis. Bikaner Gypsums 
Ltd. have laid off large number of 
workers; 

(c) whether Government have re-
ferred the dispute of lay-off between 
the above management and Gypsum 
Mine Workers' Union to the adjudica-
tion to the proper Labour Court and 
it 10, when; and 

(d) the steps Government propose 
to take to stop repeated violations of 
settlement by mana bement and con-
tractors ? 

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI HATHI): 
(a) The Company have given Con-
tracts for the raising, loading and 
transport of gypsum. The question 
whether the contract system is justi-
fied has been referred to an Industrial 
Tribunal for adjudication. 

(b) 139 workmen were laid olf from 
the lOth October to 21st October, 1967. 

(c) Government have on the 18th 
December, 1967 referred the dispute 
to the Industrial Tribunal, Jaipur for 
adjudication. 

(d) There have been complaints of 
non-implementation of a settlement 
dated the 2nd October. 1967. It has been 
reported that the settlement has been 
implemented partly and will be imple-
mented in full soon. In case non-im-
plementation is established. the legal 
provisions of the Industrial Disputes 
Act, 1947 will be invoked. 

INCOME-TAX ApPELLATE TluBUWAL 

4835. SHRI S. R. DAMANI: Will the 
MInister of LAW be pleased to state: 

(a) whether the present strength of 
the Income-tax Appellate Tribunal is 
considered to be adequate; and 

(b) whether there is a proposal to 
establish separate Tribunal in other 

areas to expedite the disposal of pend-
ing cases and overcome the dllftculties 
experienced by the assessees? 

THE MINISTER OF LAW (SHRI 
GOVINDA MENON): (a) and (b). 
At present the Income-tax Appellate 
TriblUlal consists of fifteen Benches. 
situated at various places in the coun-
try. The strength of the Tribunal is 
reviewed from time to time from all 
aspects. The question of setting up 
of additional Benches in other areas 
is under consideration. 
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STIIIItE BY CALCUTTA DoCK WORKERS 

4837. SHRI MARANDI: 
SHRI JYOTIRMOY BASU: 
SHRI P. RAMAMURTHI: 
SHRI MOHAMMAD ISMAIL: 
SHRI K. RAMANI: 
SHRI NIHAL SINGH: 
SHRI INDRAJIT GUPTA: 

Will the Minister of LABOUR AND 
REHABILITATION be pleased to 
state : 

(a) whether it is a :ract that Calcutta 
dock workers had ,one on strike on 
the 15th November. 1967; 
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(b) if so. the reasoDi therefor; 

(e) the action taken to resolve the 
dillP\lte; aDd 

(d) the total loss suffered as a result 
thereof? 

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI HATHI): 
(a) Yes. 

Cb) The strike was over a charter 
of demands which included (1) Regis-
tration of certain categories of unre-
gistered Dock Workers, (2) Nationali-
sation of the Stevedoring system and 
removal of the Administrative Body 
of the Dock Labour Board pending 
such nationalisation, (3) Payment of 
House Rent Allowance. and (4) Pre-
ferentlal treatment to the relations of 
the Dock Workers in the matter of 
employment in the Calcutta Docks. 

(e) After the initial conciliatlon 
proceedings had failed, there were 
discussions with the representatives of 
the unions at Delhi, and as a result, 
an agreement was reached and the 
strike was called oft from the after-
noon of 25th November, 67. 

(d) About Rs. 25 lakhs. 
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WHEAT PURCllASES FROM AUSTRALIA 

4841. SHRI D. C. SHARMA: Will 
the Minister of FOOD AND AGRI-
CULTURE be pleased to state: 

(a) the progress made In the wheat 
purchases from Austral1a durinl the 
current year so far; 

(b) the quantity purchased 80 far; 
and 

(c) when it is likely to arrive in 
India? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD. AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SBRI 
ANNASAHm SHINDE): (a) to (c). 
A quantity of 428 thousand metric tons 
of wheat has been purchased from 




